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13.55 hrs.

PETITION RE. SETTING UP OF AN
AUTONOMOUS NATIONAL COM-
MISSION ON WOMEN

SHRIMATI PRAMILA DANDA-
VATE (Bombay North Central): 1
beg to present g petition signed by
Shrimati Sumap Krishan Kant and
others regarding setting up of an
autonomoug National Commission on
Women with statutory powers.

MR. DEPUTY-SPEAKER: Now
we adjourn to meet at 2.45 P.M.

13,57 hrs,

The Lok Sabha adjourned for Lunch
till forty-five minutes past Fourteen
of the Clock.

The Lok Sabha re-assembled after
Lunch at fifty minutes past fourteen
of the Clock.

[Mr, DEPUTY-SPEAKER in the Chairl

MR. DEPUTY-SPEAKER:  State-
ment by Minister of Parliamentary
Affairs.

BUSINESS OF THE HOUSE

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): With your

permission, Sir, I rise to announce

that Government Business in this
House during the week commencing
14th September, 1981 will consist of :

1. Consideration of any item of
Government Business carried over
from today’s Order Paper.

2. Consideration of a motion for
reference of the Marriage Laws
(Ametndment) Bill, 1981 to a Joint
Committee.

3. Consideration and passing of
the Assam State Legislature (Dele-
gation of Powers) Bill 1981, as
passed by Rajva Sabha.

4. Discussion on the Resolution
regarding raising of borrowing limit
of Assam State Electricity Board
from Rs. 130 crores to Rs. 150
crores.

5. Discussion on the Sixth Five
Year Plan .

6. Consideration and passing of
the Cinematograph (Amendment)
Bill, 1981, as passed by Rajya Sabha.

7. Discussion on the International
Situation on Thursday, the 1T7th
September, 1981,
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SHRI NIREN GHOSH (Dum Dum):
1 will mention only two items for
inclusion in the next week’s business.

1. IMF Loan—By all accounts, it is
an anti-national deal.

MR. DEPUTY-SPEAKER: Because
it is being got from a foreign country,
it is anti-national. If we take loan
from India, it is national. Carry on.

SHR] NIREN GHOSH: Between
April 9 and September, 8, 1981, rupee
has been devalued by 14.4 per cent.
Op April 9, the buying rate of Rs. 100
wag $12780. On September 8, it
fetched only $10.968. This is Te-
vealed from close scrutiny of Reserve
Bank bulletins and publications. This
deal should not be allowed to be
clinched behind the bak of Parliament,
All the terms should be thoroughly
discusseq ip the public glare. It seems
we are becoming slaves of the
foreigners. I demand a full discussion
on ‘it next week,

2. Durgapur Steel Plant—ISCO—
Renovation and expansion. ISCO
must be renovated and expanded
forthwith. A sintering plant{ should
be built with utmost priority. Or,
ISCO ' will sink under the weight of
its losses.

British consultants’ recommenda-
tions for Durgapur Steel Plant have
never been revealed. I is learnt that
the British consultants want to build
a shor based steel plant as part of a
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package deal to renovate and expand's
Durgapur Steel Plant. Prices of axles
and wheel sets have been fixed at
about Rs. 3000/~ less than the interna~
tional prices, heaping huge losses on
DSP.

1, therefore, demang that both th&
items be included in the nexy weak’s :
business.

SHRIMATI GEETA MUKHERJEE
(Panskura): I want to raise the
following two points to be included
in the next week’s business:

More than 10 lakhs of betel leaves
i.e., pan growers as well as a large
number of small merchants ang theil'
employees in Tamluk and Ghatal Sub-
division of Midnapur District are in
dire distness because of serious irre-
gularities in placing the parcel vans
in 30 UP Bohmbay Express. Most of
them load betel leaves in Mechada and
Panskura Stations. Between 1st and
31st August there were no VPs in the
train either for Bilaspur or for Nagpur,
The perishable commodity of betel
leaves rotteq this way. There are
difficulties with a pumber of other
trains for pan loading. The producers
of pan are small farmers. How can
their diffculties be remover?. This
should be discussed in the House next
week,

Bengali displaced persons belonging
to the sub-caste ‘Namasudra’ in
Dandakaranya are facing serioug diffi-
culty in the matter of employment
and promotion due to the fact that
they are not treated as Scheduled
Caste by the Madhya Pradesh Gov-
ernment. They are in difficulty, This
sub-caste is recognised as Scheduled
Caste in West Bengal, The necessity
of removing this discrepency ghould®
be discussed in the House next week.

SHRI AJIT KUMAR SAHA
(Vishnupur): Tribal sub-plan should’
be discussed in the House. It has
alredy been discussed with the
Scheduled Caste MPs by the Home
Minister. He is also going to discuss
it with the Scheduled Tribes M.Ps.
after the session. I think, -Sir, this
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[Shri Ajit Kumayr Saha)
matter concernsg not only the SC&ST
MPs but also whole of the country.
So, 1 request the Government to dis-
cuss the tribal sub-plan in the HQuse.

* Sir; the management of Bankura
Pamodar Raina Railway was taken
over by the Government in the year
1967. Now, it is 1981, But the Gov-
ernment is still not ready to nationa-
lise the BDR Railway. The people
-of that area have been suffering
immensely due to utter mismanage-
nent of this railway. This railway
1s treateg like nobody's child. There
is no time schedule for running
trains. Old steam engines and even
the tracks are never replaced. Any
time accidents may occur. So, I urge
upon the Government to pring for-
ward a Bill to nationalise the BDR
Railway.

1 also request the Government to
nationalise the coal bearing mines of

Chandapather in the district of
Bankura.
SHRI R, K, MHALGI (Thane): I

desire to make only one gubmission
in regard to Item No. 8 of today's list
-of business.

The hon. Railway Minister should
make a statement next week on the
following important matter:

The Ministry of Railway are actively
-~considering the expansion of the coach
building capacity in view of the in-
-crease in demand for railway passen-
ger coacheg in the country. The rail-
way survey team has suggested the
-establishment of a new integral coach
factory with a capacity of 400 coaches
per annum with an initial investment
‘of Rs. 40 crores. If such a nucleus
project is located aroung Nagpur/
Wardha regiop of Vidarbh (Maha-
~rashtra), which would have tremen-
dous potential for commercial and
. technological spin-off, it would go a
long way towards speedy economic
_development of this backward area.
“This will also meet the aspirations of
“the people who have peen left behind
“in the race of economic development.
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It is in cenfral India and most con-
venient as both meter-gauge and
broad-gauge are available in gites
around Nagpur. RGO '

The feasibility report containing the
availability -of land; utlities, man
power, auxiliary and engineering
support required, available communi-
cation facilities, urban infrastructure,
etc. has already been. forwarded by
the Government of Maharashtra to
the Union Railway Ministry to lotate
the said project in the State, by a
letter dated 6-5-81. The hon Railway
Minister by his letter dated 20-6-81
assured that the request shall be
considered while flnalising the site of
the proposed coach production unit.

I urge upon the hon. Railway
Minister to make a statement next
week in regard to finalising the pro-
ject locating the wunit in Nagpur/
Wardha region of Vidarbh (Maha-
rashtra),

15 hrs.
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MR. DEPUTY-SPEAKER: You mast
read what you have given us here.
Only that will go on record,

St W W Wi W g A
FEA G H, INEGAT WA YT
9 F I AW ¥ ATGT W ATASAAH
“fraq ¥ Afasar o 73 @ ywre, wmia
fmar st

SHRI A. K. ROY (Dhanbad) I de-
mand a thorough discussion on the
policy of the Energy Ministry towards
the land losers of the coal fleld in
general, and those of the Central Coal-
fleld Ltd. ana Bharat Coking Coal
Limited in particular, Also 5 discus-
sion is called for on fke policy of the
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Government to ‘restart the closed col-
lieries without any delay both to.meet
the demand of coal for the country
and to satisty the jemand of employ-
ment of the area. The question of
land losers and closed . collieries has
assumed a serious form creating great
unrest, resulting in firing and death in
the tribal areas of Santhal Parganas
and Chhotanagpur in Bihar. A batch
of workers from Hazaribag are on
hungey strike before the house of the
Energy Minister to- press their demand
for immediate opening of closed collie-
ries and giving employment to the local

The centrally owned Coal Companies
have put a minimum limit of 2 to 3
acres for a job, depriving most of the
poorer section of the land losers, creat-
ing widespread unrest ana resentment
in the area. '

The matter should be discussed in
this session to.Tacilitate the work of
coal projects in the country.

. I demand a thorough discussion on
the reported new policy of the Central
Government . towardg the sick indust-
ries as indicated by the Finance Minis-
ter on the 3rd September, while reply-
ing to the special debate on the price
rise.

The so-called new policy in the sick
industries would not hurt the employ-
ers who had already siphone( off their
investment in them bu!: would hurt.

~ directly the workers there. In fact,
this has already started hurting. In
Dhanbad District of Bihar, one modern
factory declared technologically sound
and viable by the Ministry of Industry,
is lying closed for two years due to
the mismanagement by the employers
with the result that 2,300 workers
engaged in that factory with their
family members gre now on the road
starving.

- And o, this issue should be discus-
sed threadbame in the House before
this Session ends, ie., next week.

BHADRA 20, 1903 (SAKA)
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MR. DEPUTY-SPEAKER: The ap-
proved version only will go on record.
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PROF. MADHU DANDAVATE (Ra-
japur): I suggest the following item
for inclusion in the Government busi-
ness:

The Independence of Judiciary

There have been renewed efforts by
the Government to tampe; with the
independence of Judiciary. The cir-
cular to fhe Chlet Ministers of States
by the Unlon Minister of Law, Justice
and Company Affairs, directing them
to secure letfers of consent frim the
High Court Judges for their transfers
was a calculated move {o pressurise
the Judges to remain ‘committed’ to
the Government jn wvarious cases in

which it was a party to the disoute.
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[Prof. Madhu Dandavate]

The grbitrary manaer in which the
Government is handling the issue of
extension and confirmation of the

Additional Judges of the Pelhi High
Court flouting the suggestiong made by
the vacation Judge of the Supreme
Court only demonstrates the scant res-

pect the Government shows for the
judiciary.

Against this packground the issue
of Independence of Judiciary needs to
be discussed in the House.

sirvrat sfeet quemd  (Fvrd-sTe
qew) : IATEAE WEIRA, Wiw AT
auirg ¥ famfefes 3 qare o e
F T AU 0§ |

AGATT F1 a4 & 94T =TAT g @
g Wi Sfi & s farar @ fa el o
1980-81 ¥ T & wIww ¥ agHi Fi
St Fi Heut 9g A% 2 | faeedr mEw
& «gi, afew we & wvw g o
FgET FI A F, ITET GUT AR
AT IA B WH-EATT T @I AT
TV 8 uE ferarsiaa afcfeafa #
T 3G FE geere & fogd @
wr ofivas ¥ WA sl g
F 1 mraw {gar ar i fom ag € qeg. o
F QI WA F R HEIATGH FLC0T
¥ gt & v &g WTeH-gedT WY AA¢ § a
I T AT F AT, IT F I FT G-
arew (fredarad i win 93 faur sim
HIT S FT IgT 4 & HIWEF & I &
Pt £ awwla & fa=m & famr sma

fﬂ'ﬁT\' %’,' faeei %‘, TEI %ﬂ
amge &, @ &, faad smd aqrs,
fada gearst v forwrud = W@ &
@ X Iq T ;T FAEGE F0E,
faci wa sufaadl & o @ ol @
W< fra mreit & s wEaE # €
g, 99 X T AT HTAWH g |

B.O.H 320

ddr wes ¥ ArdAr BT

§ # ag fouq agd wravaw § Wi 9

Y WA WA F WAGAT F @ A )

¥ uw wE ffeg W[y W T W

a0 & | faaa &t Tfrar | osaw ¥

T L W J GG F G I A
AN

ZEWU § AAWA AT F A H )
116 FUET WA & AW €, 1
G QT A F 984 FUT TG IT FAA
IO (€ Bt 2 T[E §) a1 §

qEN WA FT T T 8F
HME TR A de FE N W
ard aF F wfaffaat @ oW
sqrgee wdwd fAgws f@ur war ar
HT I FT A QG FAT FA N

AT o WIS § ager a7 ddieT
FETEAOA T FT 152 TTH 9T | 4@
1970 ¥ T FT 108 ATH &1 34T 9T |
TG0 TS 1 Bl TUAEM T 1980
¥ 120 ATH AT | WS @5 ¥ 1985
q4 145 A0 @A &1 | &M 27T
#¢ gfez & & (g q1 dg 145 AX
¥9 & #ify Fdiwa ©eE 209 AN
FE | g F( AT qGAI, XA H FH B
A3 WIUA(, qHS Terd UTH( W

) oo, 4@ gAw w1 g fadr ¥ )

TR FeE W7 Fraar fag w1 ?
gfw wedi ft % o forgrug & & f&
T W1 g MEL | 78 @I ¢ | ¥g A
@t & fo fagm oaq a==1 &v q@
¥ dfaqd #¢ ¥ wg F1 A @I BT
wgT g0 F F Tl sarar @ 0§
g fn i afcare % a9y g & farg
s RE?agm e w fg ? g
H wr T, Hfew fia W) 9w &,
3 =Y oy @R, @ wh



“421 Election to Comm, BHADRA 20, 1903 (SAKA) PMB. & R. Com, a2

Y L 23p¢ ol et ool
S it ®Y W ggETar ol §
afee qfedia feama 1) aw 4% e
79 IE T THTAHIA AT AATS FLAT
A FT T8 FLA AT FT ARAHL
g, 38 & TR § W T ) qFar

wifge

oF AfEdl a § 4g Fgar =adi
g ¥ acg Eow wraTESa 5 oF qEE
qifes frar & f & g2 &1 faato
HIT ST F UIFAITTHHE 775 F74 A8 |
FTHTT T & 1L H Fa7 F7 o7 Ei 8 |
TA AT ATET TT 789 AT aga SE

g

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI P. VENKATA-
SUBBAIAH): For the first time 1 saw
Prof. Dandavate being irritated. He
is not a map to get ruflled sp soon.

All these points which the hon.
Members have made, 1 shall refer to
the concerned minisiries. Wherever
they feel it necessary to come forward
or to do something in the matter, they
will do.

MR. DEPUTY-SPEAFK.ER: We take

up item No. 9

1511 hrs.

ELECTION TO COMMITTEE

COMMITTEE ON WELFARE OF SCHEDUL-
ED CASTEs AND SCHEDULED TRIBES

SHRI R. R. BHOLE (Bombay-South
Central): ¥ beg to mova:

“That the members of this House
do procded to elect in the manner
required’ by sub-rule (8) of Rule 254
read with sub-rule (1) of Rule 331B

" of the Rules of Procedure ana Con-
duct of Business in I.ok Sabha, one
1005 LS—-11 g
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member ffom among themselves to
serve as a member of the Committee
on the Welfare of Scheduled Castes
. and Scheduled Tribes for the un-
expired portion of the ferm of the
Committee vice Shri K. Rajamallu
resigned from the Committee,”

MR. DEPUTY SPEAKER: The ques~
tion is:

“That the members -of this House
do proceed to elect in the manner
required by sub-rule (3) of Rule 254
read wilh sub-rule (i) of Rule 331B
of the Rules of Procedure and Con=
duct of Business in Lok Sabha one
member from among themselves to
serve as a member of the Commit-
tee on the Welfare of Scheduled
Castes and Schedulad Tribes for the
un expired portion of the term of the
Commiflee vice Shri K. Rajamallu
resigned from the Committee.

The motion was adopted.

15.13 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
TWENTY-EIGHTH REPORT

SHRI RAMNATH DUBEY (Banda):
I beg to move:

“That this House do agreec wilh
the Twenty-eighth Report of the
Committee on Private Members
Bills anda Resolutions presented to
the House on the 9ih September,
1981."

MR. DEPUTY-SPEAKER; The ques-
tion is:

“That this House do agree with
the Twenty-eighth Repori of the
Committee on Private Members’
Bills gnd Resolutions presented to
the House on the 9th September,
1981.”

The motion was adopted.



